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bell* stated in detail. 4 

applicant was served with 

and subsequently wimb A 
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s filed under Section 9 of the 

Cs 1985, seeking a direction 
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was also served on him, 'Learned counsel for the applicant 

submitted that during the pendency of this Oa the inquiry 

proceedings in the firstcharge sheet was already concluded 

resulting in the dismissal of the applicant from service. 

This has already been challenged by the applicant in a 

separate OA, which is pending in the Tribunal, In 

view of this, the relief sought in this applic4tion 

cannot be granted and the OA has become intructuous. 

The OA is accordingly di missed. 
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